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Reterehmenl in Wagon Building Industry 

1800. Sli.1ll RAM SINGl;! AVAR· 
WAL : Will the Minister of LABOUR AND 
REHABILITATION be pleased 10 state: 

(al whelber it is a fact that .. clWa&lJDent 
of R.ailway wiliOn orders envisaged in the 
Fourth Plan ro o ~ has resulted into 
shedding away of large labour foroe from 
the wagon buiJdin& industries; and 

(b) if so, the steps laken by (jovem-
ment 10 provide allernative employment to 
this labour force? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHIU. D •. SI\.NJI-
VAYYA) : (al and (b). No orders placed 
on the wagon building indU6triea have l-. 
caq,ceUed 011 ~ t of reduction,in r .. ui"" 

t~ so far. As a result Ihe Jihedding oC 
labour on this account or findlllJl alterna-
live ~l fl  for lhoQJ ~ jlQt arilC. 

CORRECTION OF ANSWER TO U.S.Q. 
NO. 4078 DATED 14.3 68 RE. MODEL 
STANDING ORDlRS IN COAL 

MINES 

THE.MINISTER OF STATE IN THE 
MINISTRY OF LABOUR. E:\1PLOY-
MENT AND RLHABILITATION (SHRI 
BHAOWAT JHA AZAD) :  I ,",ould like 
to draw attention to the reply given by the 
Minister of Labour and Rehabilitalion on 
14th March, 1968. to the uustarred question 
No. 4078 by Shri J. M. BisWJS re&arding 
Model Standing Orders in Coal Mines. 
It was staled. that "the Model Standing 
Ordors Jllr Coal Mininll Industry were dr-
culated in SePlember, 1966. As on tho 30th 
November, 1967, only 276 collieries, out of 
a total number of 749, had brought their 
standing orders in line with tho Model Stand-
ing Orders and the remaining 473 had not 
done so," With referenco to this reply, Ihere 
was a further question, on 19th Dcc-ember 
1968. by Shri Eswara Reddy seeking infor: 
mation regarding the names of collieries 
under each of the two categorics. When this 
information was colleded, it was observed 
Ihat there were some discrcpcncics in the 
information already furnished. On the 
basis of the information that has since be-
come available, the reply given earlier may 

be corrected to read as under : 

"The Model Standing Orders for coal 
miniaa industry were circulated by 
G0\llll1ruc111 in Augu>t, 1965. As oft 
30th June, 1969, there were 749· col. 
lieries, of which 677 collieries, each 
employing a hundred Or more work-
men, were required to have standing 
order.. Of these 617, 30 have no 
standing orders. 113 COllieries had 
brou&ht Iheir standing orders in line 
with the Mudel Standi.. Orders 
and the remainina had 534 yet to do 
so." 

RE: STARRED QUESTION AND 
CALLING ATTENTiON 

(Qllery) 

SHRI GURCHARAN SINGH (Ferozc-
Pill) :  I rise OD a point of order. 



239 Re. S. R. and C. A. 

MR. SPEAKER: On what matter '1 
There is nothing before the House. 

SHRI GURCHARAN SINGH: I have 
also some rights in the House. 

MR. SPEAKER: What is his point? 

SHRI GURCHARAN SINGH: I shall 
just explain it. I had sent a starred ques-
tion ... 

MR. SPEAKER: He may ask me in 
my chamber and not here. 

SHRI GURCHARAN SINGH: I have 
been deprived of my right to ask supple-
mentary questions, because the question has 
been disallowed. and tho Information has 
been liven to mo, whereas actually it should 
have been liven to the Houae. 

MR. SPEAKER: 11 is not the practice 
to take it up in the House in this manner. 
He can come to my Chamber and I shall 
explain the position. 

SHRI GURCHARAN SINGH: It is 
unfair. 

SHRI HEM BARUA (Mangaldai) : 
Before you pass on to the next item, may I 
make a submission ? I had submitted 
a calling-attention-notice on th~ 

suspension of the exhibition of a parti-
cular all-India picture in eertain Calcutta 
picture-houses. The attack .on. \I)e .picture-
house might \Ie a Stateatfiiir, and we do 
not want to impinge on the precincts of the 
State. But 'Prem Pujari' is an a II-India 
phenomenon. That is why I want the hon. 
Minister to make a statement on that. But 
It has been disallowed. 

MR. SPEAKER t The calling-attention-
notice did come to me, but I did not accept 
it hecause it related to the law and order 
situation. So far as the attack on tho local 
cinema-houses is concerned ... 

SURI HEMBARUA : The burning of 
the cinema-house is a State aff'air, we do 
Dot want to Impinge On that. But 'Prem 
pujarl' is an all-India pheilOmeDon. 
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